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INDUSTRIES DEPARTMENT
Section-A

NOTIFICATION

Shimla-2, the 2nd May, 2026

No. Ind-A(A)1-1/2025-Vol-I.—In continuation to this Department’s Notification No. IND-
A001/9/2022, dated 29th April, 2023 vide which the Department of Industries, Himachal Pradesh
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has been nominated as Nodal Department for setting up of Unity Mall in the State of Himachal
Pradesh, the Governor, Himachal Pradesh is pleased to nominate the Director of Industries,
Himachal Pradesh as Nodal Officer/Single point of contact (SPoC) for PM Ekta Mall (Unity Mall)
for the State of Himachal Pradesh.

By order,
Sd/-
Additional Chief Secretary (Inds.).

MUNICIPAL CORPORATION HAMIRPUR
NOTIFICATION
Dated, the 28th April, 2026

Subject : Framing of Rules, Terms and Conditions for Establishment and Operation of
Private Parking Facilities within the MC Area, Hamirpur.

No.MCH/Comm./Bye-Laws/2026-2207.—In exercise of the powers conferred under
the relevant provisions section 395 of the HP Municipal Act, 1994 and in the interest of public
convenience, traffic management, and orderly urban development, the Municipal Corporation,
Hamirpur hereby issues the following rules, terms, and conditions for establishment and operation
of Private Parking Facilities within the Municipal Corporation area of Hamirpur.

1. Short Title and Commencement :-

1. These rules may be called the “Private Parking Rules, MC Hamirpur”

2. They shall come into force with immediate effect or from the date notified by the
Municipal Corporation.

2. Applicability :-

1. These rules shall apply to all private individuals, firms, societies, or companies
operating or intending to operate parking facilities within the MC limits of
Hamirpur.

2. No private parking shall operate without prior approval of the Municipal
Corporation.

3. Permission and Licensing :-

1. Every private parking operator shall obtain a written permission /license from the
Municipal Corporation, Hamirpur.

2. The license shall be valid for a specified period and shall be renewable subject to
compliance with these rules.
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3.

The Municipal Corporation reserves the right to reject or cancel permission
without assigning any reason in public interest.

4. Location and Land Use :-

Parking facilities shall be established only on land legally owned or leased by the
operator.

Parking shall not obstruct public roads, footpaths, drains, emergency access, or
right of way.

Conversion of land use, wherever required, shall be obtained from the competent
authority.

5. Infrastructure and Safety Requirements :-

1. The parking area shall be :

(1) Properly leveled and paved

(2) Adequately illuminated

(3) Properly marked for vehicle movement and parking slots

(4) Fire safety arrangements and emergency exits shall be provided where applicable

(5) CCTV surveillance is mandatory as per MC directions.

6. Rates and Display of Charges :-

1.

Parking rates shall be approved by the Municipal Corporation
A rate chart shall be prominently displayed at the entrance in Hindi/English

Overcharging shall attract penalty of Rs.5,000/-at first instance and Rs.10,000/
2nd

Instance and further repetition of offence will lead to cancellation of license.

7. Cleanliness and Environmental Norms :-

l.

2.

3.

The parking operator shall maintain cleanliness in and around the parking area
No dumping of waste or discharge of wastewater shall be allowed

Noise pollution and nuisance to nearby residents shall be strictly avoided.

8. Responsibility and Liability :-

1.

The parking operator shall be responsible for orderly parking and traffic
movement inside the premises.

The Municipal Corporation shall not be responsible for theft, damage, or loss of
vehicles
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3. A disclaimer board shall be displayed clearly.

9. Penalty and Cancellation :-
1. Violation of any rule shall attract :
(1) Monetary penalty of Rs. 5,000/- at first instance and Rs. 10,000/- in second
instance
further repetition of offence will lead to cancellation of license.

(2) Suspension or cancellation of parking permission

2. Repeated violations may lead to permanent blacklisting.
10. Inspection and Monitoring :-

1. Authorized officers of the Municipal Corporation shall have the right to inspect
the parking premises at any time.

2.  The operator shall provide full cooperation during inspections.
11. Power to Amend :-

The Municipal Corporation, Hamirpur reserves the right to amend, modify, or withdraw
these rules at anytime in public interest.

Commissioner,
Municipal Corporation, Hamirpur.

MUNICIPAL CORPORATION, UNA
NOTIFICATION
Dated, the 24th April, 2026

No. MCU/Estate/Bye Laws/2026-1063.—Whereas, the Municipal Corporation Una
drafted the “MUNICIPAL CORPORATION UNA ERECTION, EXHIBITION, AFFIXATION OF
ADVERTISEMENT AND HOARDING BYE-LAWS 2025” were published in the Rajpatra
Himachal Pradesh (extra-ordinary) on 18-03-2026 vide Notification of even number dated
23-09-2025 for inviting public objections under section 397 of the Himachal Pradesh Municipal
Corporation Act, 1994.

And Whereas, no objections were received from any quarter within the specified period of
30 days from the date of publication of these draft bye-laws.

Now, therefore, in exercise of the powers conferred by Clause (1) of Section 395, 396 and
Section 397 read with Section 115, 116, 117, 118 and 119 of the Himachal Pradesh Municipal
Corporation Act, 1994 (Act No. 12 of 1994) as amended from time to time, the final “MUNICIPAL
CORPORATION UNA ERECTION, EXHIBITION, AFFIXATION OF ADVERTISEMENT
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AND HOARDING BYE-LAWS 2025 are hereby notified and published the Rajpatra Himachal
Pradesh (extra-ordinary) for information of the general public as follows, namely:—

MUNICIPAL CORPORATION UNA ERECTION, EXHIBITION, AFFIXATION OF
ADVERTISEMENT AND HOARDING BYE-LAWS 2025

1. Short title, commencement and application.—(i) These Bye-laws may be called,
"Municipal Corporation Una Erection, Exhibition, Affixation of Advertisement and Hoarding Bye-
laws 2025”.

(i1)) These Bye-laws shall come into force from the date of their publication in the Rajpatra
(extra-ordinary) Himachal Pradesh.

(iii)) These Bye-laws shall be applicable within the jurisdiction of Municipal Corporation
Una as defined from time to time.

2. Definitions.—(1) In these Bye-laws, unless the context otherwise requires:—

(a) “Act” means the Himachal Pradesh Municipal Corporation Act, 1994 (Act No. 12 of
1994) as amended from time to time.

(b) “Applicant” means any person applying for permission for erection, exhibition,
affixation of advertisement and hoarding upon the land and buildings falling within the
jurisdiction of Municipal Corporation Una which include the Government/Semi
Government and Private buildings.

(¢) “Authorized Officer” means any Officer/Official duly authorized by the Corporation or
its Commissioner under these Bye-laws.

(d) “Hoarding” means any advertisement to be placed by way of erection, exhibition and
affixation or to retain upon or over any land, building, wall, boarding, frame, poster
structure or upon in any vehicle including any advertisement exhibited by means of
cinematography.

(e) “Place” means authorized sites/locations specified by the Corporation for erection,
exhibition and affixation of advertisement hoarding with the limits of Corporation.

(f) “Permission” means sanction/approval granted by the Commissioner or the Officers
authorized by him in this behalf for erection, exhibition and affixation of advertisement
hoardings.

(g) “Special Judicial Magistrate Ist Class” means the Judicial Magistrate having
jurisdiction over the area of Municipal Corporation Una under the Act.

(h) Words and expressions used in these Bye-laws but not defined herein shall have the
meaning respectfully assigned to them under the Act.

3. Prohibition of advertisement without written permission of the Commissioner.—
(1) No advertisement shall be erected, exhibited, affixed or retained upon or over any land building,
wall boarding, frame, post or structure or upon in any vehicle or shall be displayed in any manner,
whatsoever in any place within the Municipal area including private land and buildings without the
written permission of the Commissioner granted in accordance with these bye-laws except the
advertisement hoardings of the Central, State Government highlighting the achievements of the
Governments within the area of Municipal Corporation Una.
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(i1)) All such advertisement hoarding erected/installed by any other individual, authority or
agency including the public sector undertakings duly owned and controlled by the Government
shall be liable to seek prior permission for erection and installation of such hoardings within the
territorial jurisdiction of the Corporation, on such fees and other terms and condition as may be
fixed in this behalf by the Commissioner under these bye-laws. However, no permission shall be
permissible for the hoardings to be installed by Central, State Government highlighting the
achievements of the Governments within the area of Municipal Corporation Una.

(iii))  Any person authority or agent found erecting, exhibiting and affixing the
advertisement hoardings illegally, unauthorizedly and without any permission shall be liable for
penalty under these Bye-laws and such hoardings alongwith frame structure/vehicle displaying the
same shall be impounded.

4. Procedure for application and grant of permission.—(i) Applicant or the person
concerned, intending to erect, exhibit and affix the advertisement hoardings within the area of the
Corporation, shall in writing submit the detail of the location/site, size of hoarding to be occupied
for such installation to the Commissioner/Additional/Joint Commissioner or the Officer authorized
in this behalf.

(i1)) The application submitted by the applicant shall be verified by the concerned branch
dealing with hoarding permission who shall after spot inspection process the same for the approval
of the authority for grant of necessary permission in favour of the applicant after assessing the
hoarding charges for erection, affixation and exhibition of such hoarding and convey the same to
the applicant before granting permission.

(ii1)) The permission for erection, affixation and exhibition of advertisement hoarding shall
be accorded only after obtaining receipt of the amount to be deposited by the applicant in the
Corporation on this account.

(iv) The place for erection, affixation and exhibition of advertisement hoarding shall be
communicated to the applicant by the concerned branch of the Corporation in writing and the name
of the place/site of erection, affixation and exhibition of advertisement hoarding by the applicant
shall also be mentioned on the hoardings to be affixed/erected and installed alongwith the date and
period of sanction on such hoarding. Further, intimation of the same shall also be given to the
Commissioner/Additional/Joint Commissioner, Municipal Corporation or to the Estate Branch of
the Corporation or to the concerned agency or the contractor hired or engaged by the Corporation
for managing the sites for erection, affixation and exhibition of advertisement hoardings.

(v) In the case of advertisement affixed, erected and installed upon vehicle, a person shall
have to carry the original permission, a copy of which shall be affixed on the windscreen of the
vehicle and the same shall have to be shown to the authorized officer of the Corporation at the time
of inspection. Further, all other persons, authority or agency shall also be liable to show the
sanction to the inspecting staff of the Corporation at any time.

(vi) The permission granted by the Commissioner for erection, exhibition and affixation of
advertisement hoarding shall be time specific and after expiry of period of permission, the
concerned person, authority and agency shall be liable to remove the same forthwith failing which
the same shall be removed by the Corporation at the risk cost and responsibility of the person
concerned. In addition the Commissioner shall impose penalty at the rate of Rupees 5000/- (Five
Thousand) per day and amount shall be recovered from the concerned as per the provisions
contained in Section 124 of the H.P. Municipal Corporation Act, 1994.

(vii) In case the advertisement hoarding is affixed on the private land or building including
shops and the person concerned have failed to release the amount of fees to be paid to the
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Corporation on account of such sanction, the Commissioner in addition to the aforesaid penalty
shall take steps to withdraw civic amenities granted in favour of the person concerned and also to
make request to concerned authority for withdrawal of sanction/recognition granted by them in
favour of the person concerned.

(viii) The size of the hoarding shall not be more than the size as fixed by the Corporation
and all the advertisement hoarding shall be installed in the specified area and no hoarding shall
installed in heritage area. All the hoardings must be installed, erected in a way so as to preserve the
aesthetics, scenic beauty.

(ix) No advertisement hoarding shall be erected on sharp and blind curves and should not
be located in oblique to the road on any natural water source, tree, water line, Municipal drain, fire
hydrant and on garbage container and at a place where it effects the growth of flora etc.

(x) The Commissioner in the exceptional circumstances or in the larger public interest may
permit any person, authority or agency to erect, exhibit or affix the advertisement hoardings
pertaining to social or State and National interest matter only for a period of 7 days in any area
including Core/Heritage area.

(xi) No advertisement hoarding in contravention of any law, rules norms, notification or
direction issued by the State Government or by the Municipal Corporation shall be erected, affixed
and installed within the limits of Municipal Corporation. Further the directive issued by any Court
of law in this regard shall be binding upon all the concerned.

5. Rates for affixation, erection and installation of advertisement hoarding.—The
rate shall be notified/fixed by the Commissioner, Municipal Corporation Una for affixation,
erection and installation of advertisement hoarding from time to time and the same shall be notified
to the concerned seeking such permission.

6. Duties and responsibilities of the applicant.—(i) It shall be the duty and
responsibility of the applicant to make available all the sanctions/ permissions granted by the
competent authority to the said person, authority or agency to whom such permission has been
granted by the Corporation and to follow the instructions/guidelines issued by the Corporation or
by the Central/State Government in this regard from time to time.

(i) Whosoever is found affixing, erecting and exhibiting the advertisement hoarding at a
place other than the places so approved for such purpose and in contravention of conditions
specified by the Commissioner, in such sanction the person, authority and agency shall be liable
jointly for penalty under these Bye-laws in addition to the penalties already provided under the H.P.
Municipal Corporation Act, 1994.

7. Compounding of offences.—All the offences punishable under these Bye-laws may,
before, the institution of prosecution, be compounded by such officer as may be authorized by the
Corporation or its Commissioner in this behalf, on payment of such sum as may be specified by
such officer under these Bye-laws.

8. Offences to be tried summarily.—The offences which are not compounded shall be
tried in a summary manner by the Special Judicial Magistrate 1st Class of the Corporation under
section 383 of the Himachal Pradesh Municipal Corporation Act, 1994 read with Section 260 of the
Code of Criminal Procedure, 1973.

9. Penalty.—(i) Whosoever, is found guilty of affixing, erecting and exhibiting the
advertisement hoarding at a place other than the place(s) specified/notified by the Corporation, the
rate of penalty shall be rupees 2000/- (two thousand) per square feet per day to be calculated from
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the date of erection/affixation of such unauthorized hoarding and till its removal by the concerned
or by the Corporation.

(i1) In case of repeated violation and the person concerned failed to release the due amount
including penalty to the Corporation within a period of 15 days, as the case may be, he/she shall
also be liable for disconnection of water, electricity and others civic amenities and the
Commissioner may request the competent authority for withdrawal of recognition and registration,
if any, granted in his/her favour including withdrawal of building sanction granted in favour of the
owner concerned if such unauthorized hoarding is found erected upon the building concerned.

10. Repeal and Savings.—The scheme regulation, bye-laws if any, relating to affixation,
erection and exhibition of advertisement hoardings is hereby repealed. Anything done or any action
taken under the said scheme, bye-laws and Regulations the same shall be deemed to have been
done or taken under the provisions of these bye-laws.

Sd/-
Commissioner,
Municipal Corporation, Una.

g srcrara it Slowio oM, Y TEHleeR U9 dRIeN ARge, e,
St =t (fRowo)

(fRowo) Tt |

M ST - yforarar |

ST JHEAT——STH U4 GG TSR e, 1969 Bl €RT 13(3) & =<iid fAeifad 54 /¥y
USTTRT R aN |

(fRowo) 7 39 =TT H URIA-9F SR R e fhar 8 f S9aT S 10—11—1985 &1 UTH
GAId WeGlldl, dedid |Aeell, Rrar aw, fRArd Ueer § g3l off, oifhd 98 SfSaras U
S BT USIdBROT YT AR Gsaildl, dediedl depo, WW@W@WWﬁEﬁ

N ON

TE FHRAT Fbl | I UM YA Geolldl b o TG Jg e H SFd S BT At
USIpROT R P AT TR fby WY |

3d: SWIF ST USHHRT IR HIAERY G 3H ST Bl 39 oI5 3IA8R 9 A
gRT gfaa far Smar 2 & afe G aafda & Iad S USiiaxl aR Bl Soik / YasTel 8l df
SRl faTId 08—05—2026 BT UKT: 10.00 doi $H JHEAT &I WAl g AfREIT HU ¥ 3qdl
T 31fdrpa goie @ ArRgq | A7 () AfSaadT & Jedgd ¥ 9 e | SURYd BIdR Ioik
T R Gl & | IREIRR &1 JRA H Jafdd URFAT-u3 5 TSRl a3 8g e TRd 3R
o e vd dRig ueft sreifa 08—05—2026 @ dTE BIs Wl SR/ VAR faaRea = 81 |

M1 fedih 07—04—2026 DT BN SRR T AN AT gRT SN fhar 37 |

AER | FAEIRT / —
IRIY dEIeeR Ud dRIGRI AT,

wepoft, f5rerm =% (f2ovo) |




o193, feHTeet U<en, 05 HS, 2026 /15 J3RG, 1948 2313
9 3faTerd 3 S1odio 07, IRE dEdicaR U4 dRiGN Aoy e, |en,

fSter =+ (fRomo0)
s e g Arg, Fardl w9 Regar, o=eEr g, dedid depoll, [ == (f2ovo)
CRlk|
3 STt BRYIGCIE

ST GHeHI.——STH Td Fog Uollehrol SIRIFIH, 1969 Bl eRT 13(3) & f=ria fdetffad &4 / §cg
USTepROT R dNN |

s e gF 9rs, et e Regarfl, 9o awiR, e |een, e == (fRovo)
9 ARSI H A3 [OIR $R FEeT fbar 8 {6 S9d1 S 28—11—1994 BT U GARIT
R, dedier aeell, Tl =mdn, fRHre Uaer § g3l o, oifdh a8 JIATIael 37U ST bl
USTIRRUT ATH g=mId RIETYR, d8dTel |eel, RTer =@/ & o1 Td Jg IOReR # ol 718l &xdl
HPT | 37 YT UAFd RITER & ST Ud 4] IORER H I ST BT [dAFad USHDHROT R D

areer aie by g |

31 SURIG ST USHPRY IR FIATERY g A S Pl $F I[OYF §3d8R G FATal
gRT gfaa far Smar 2 & afe & aafda & Sad S USiiaxl IR B SoiR / YarTel 8l df
IRl faid 08—05—2026 BT UK 10.00 doi $H FHEAT &I URAl B ARG HU I 3qdl
T 31fdrga goie @ Aregd | A7 ) AfSaadT & Jegd ¥ 59 e | IURYd BIdR ok
R IR WHAT 7 | RS @) R garfde wrRA-us o uofieRr dRA 2 ey URd aR
o SeTr vd drig ueft srerfa 08—05—2026 & 1€ BIs Wl SR/ TARTST faaReia 7 81 |

o1 fedih 07—04—2026 DT BN BEER T AGN AT gRT SN fhar 37 |

AR | BRATEIRA / —
II9 deIdeR U4 drRieR AT,

|epof, forer =war (fRovo) |

¥ 31qTad 31 Slodio o7, ARE dEdaeR U4 BrRiaR AfTege, e,

fSter =+ (fRomo)
s Sretd Y™ gF RErey, Fardl 9 =g, e 290N, dedia |epen, fStear == (fRovo)
T
3 STaT BRIGEICN

ST GHEAL.—STH Td g USHPRUT JAFTH, 1969 B €RT 13(3) & Iwvid fdaifaa
S /G GohROT B a |



2314 RIS, feHTee Uael, 05 HS, 2026 /15 91K, 1948

s Srerd A1 g3 R9re], Faril 19 9¢ e AR, agdia |epen, foter =mar (fRovo)
9 39 R H UfA—ud YR R e fhar § b SHd1 I 01—10—2001 DI ITH GARIT
gsoll, dedicl Aeell, e =ran, fRAre Uqer H g3l o1, offbd 8 JAAIAae U ST Bl
GSIThRUT UTH UARIT Aedll, dedial deoll, fTar omr & S T g JOReR ¥ ol d8l dRdl
HPT | A YT YT Aeal & S H Td Jog IORER H I o Bl [dafqd USidRor d+ &
afreer gk by ofmg |

A IWRIFT ST USIIHRUT qN AIARIRY g H ST B 59 oI5 SeIeR d FATa
gRT gfaa far mar 2 & afe G aafda & Sad S USiiaxvl aR B Soik / YasTel 8l df
IRl faId 08—05—2026 BT UK 10.00 doi $H FHEAT &I WAl v ARG HU A 3qdl
T 31fdrpa goie & Aegq | A7 (63l AfSaadT & Jegd ¥ 39 Irad H IURd B8IhR ok
U IR AT 2 | IR @ §Ra # qared ueH-uF ST USTaRT dR B IS URA B
o e vd drig ueft srerfa 08—05—2026 @ g BIs Wl SR/ VAR faaReT = 81 |

ST fRAId 07—04—2026 BT AR EEER T A ATl R ST fdoar 737 |

AIER | TRIEART / —
9 TEHeR U4 drRiaR AR,

epoft, f5rerm =% (f2ovo) |

9 3fTerd 31 Siodio U7, TRE dEdiceR U4 dRiGN Afoge, |en,

fSter =+ (fRomo0)
(fRowo) CgraT |
4
SIEECERI BEISEICU

N 0N

ST HEAL—STH Td & USHPRUT JAIH, 1969 B! ORT 13(3) & F<id fdaftad

c

S /G USHIbROT B qN |

s PR FAR YF G g, ﬁ'ﬂﬁmﬁqmnﬁﬁ? qdedrel aepofl, frer =
(fRowo) 7 39 =TT ¥ URIA—UF SR R aed fhar g f S9aT S 01—03—2002 BT T4
AT Aeoll, Tedrd depell, [T awen, fRArae Ueer H goT B, olfdhd d8 JAAAae T 5
BT GOIHROT UM YARIa Aeoll, Tedid |epon, RTelr @/ & o1 T J¢] Iowex ¥ &9l g
FRAT FE | AT T GG Gl & O T g IR H ITd o HT fAAfad dofiaer
IR B 3 UIRT fhy 1Y |

A IWIF T USIIHRUT IR HIARIRY § H ST DI 59 IoYd SeIeR d FATa
T gfua fear sirar ® & afk foh @fdd & Soa o oofiaver R B SOk / TaRTSt &1 ar
IRl faTih 08—05—2026 BT U 10.00 Foi $H FHEAT &I URAl B AfdTd HU A 3Hefdl
fodT 3fdrpa goie @ wregd | A1 fkl) ifdaadT & wregd ¥ 39 e | IuRYd BlaR ok
U R AT B | TR @1 §Ra # qared UeH-uF ST USHeRT dR B 3Me WRA B
o ST vd aRg Ul ereifd 08—05—2026 @ 9T By W SOk / TaRTSl faarofig 5 8 |




o193, feHTeet U<en, 05 HS, 2026 /15 J3RG, 1948 2315
o1 fe-ip 07—04—2026 DT BN BEER T AGN AT gRT SN fhar a7 |

AR | TR / —
IId dedIdleR Ud drRieR AT,
<repoft, e awr (fRovo) |

g srarera it Slodio M, Y TEHIER U9 dIGN ARge, e,

fSter = (fRomo)
S GRAT N O, Fardt g gl oRerEr wiR, desiiel depeht, fter g (fRovo)
- arfea |
ERlL|
SIEAVEGI - gfeard] |

S JHEAT——STH U4 GG TSR e, 1969 Bl €RT 13(3) & f=rid fAeifad 54 /¥y
USTTRT R aN |

ST G gt 9, il i gl o Aeoik, desiiel el e @war (fRovo)
ﬁwwﬁmﬁm—www%%%ﬁﬁmwze —02—2001 &I I Y=mId
fem, Teter wepfl, forem =, fewraa uczalﬁgaﬂm Wb g8 STSIATael 37U+ SH T
ASTpROT U e REMER, Teeiiel Fepefl, fre owar & ST gd R RFSTER # Sl 81 dRar
HPI | AT T AT REMER & 9 Ud Jg IORER H I o7 H Bl [JAGd ISR B &
e aie by g |

31 SR ST USHPRY IR FIATERY g AH S DI $9 I[OYF §Id8R G FATal
gRT gfaa far mar 2 & afe & aafda & Sad S USiiaxl IR Bl SoiR / YarTel 8l df
IRl faTi 08—05—2026 BT U 10.00 Fo $H FHEAT &I URAl v AfdId HU A 3efdl
fodt 1fdrpa goie @ Aregd | a1 fxl) ifdaadT & wregd ¥ 39 el | IuRYd BIaR IoiR
R IR FHAT 7 | RS @) R § garfde wrRA-—us = uolieRl dRA 2 ey URd aw
o e vd dRig ueft srerfa 08—05—2026 @ STE BIs Wl SR/ UaRTST fAaReT F 81 |

ST fRAId 07—04—2026 BT AR EWER T HIER AT SR STRY fopar 13 |

AR | FXRIRT / —
TId dedIdleR Ud drieR AT,
<Tepoft, e == (fRovo) |

g srarara it Slowio M, Y TEHIER U9 dISN ARge, e,
e === (fRomo)

s Y9H SIgR JF W, Al Ta gS¥, WA AR, desiie doell, forer awr
(fRowo) CICU



2316 o=, fRATee USY, 05 HS, 2026 /15 AR, 1948
CRIE]

M ST - yfoarar |

I HEAL——STH Td Fcg USlIhRUT TATIH, 1969 BT TRT 13(3) & =i fAafrqa 5 /5
TR0 BT R |

s YMF SR U RIS, Al Ta geRl, IRl iR, dgdrd Ao, [T =T
(fRowo) 7 9 =mrATery H WRiAT—UH Ok 9R e fhar 2 fb ST ST 08—02—2008 &1 UTH
Y Fefoll, dediel Heeh, frefr =, %ﬂmamﬁgaﬂw JAfhT I8 ST MU STH
BT TSTPRT IH G Hepll, defier weh, forer wmﬁxﬂﬂﬁqaﬂ—g‘\fﬁﬂwﬁﬁ%"f
PHRAT A | I UM A Feoll & O Ud g IoReR H 9D o HT [Jafraa goliaxor
HRA B e UG fhy 9TY |

3T IWIFK ST USIIBRUT qN HIARIRY § H ST DI 59 IIoY5 SeIeR 9 FATal
g1 gfua fear sirar ® & afe foh afdd & Saa o doffarr R B SOk / UaRTSt &1 ar
IOR&A! fais 08—05—2026 T UIK: 10.00 §oi $H HHEA! P URAl B AKITd HU I 3ferar
T 31fdrpa goie @ Aregd | a1 i) ifdaadT & Jegd ¥ 39 el | SuRYd BlaR Ioik
Uel R Fhal © | IRSIORT @ A H HaTdd UrRiF—93 ST+ USR] B oq NG IR &R
far SO vd aig URfT e1eria 08—05—2026 & dT& Bl AT Yo/ YaRTol g 7 R |

M1 fedih 07—04—2026 DT BN SRR T AN AT gRT SN fhar 7 |

AT | eI / —
IId TeIdeR U9 drRieR IiRee,
wepoft, f5rerm =% (f2ovo) |

g ararara it Slowio oM, Y dEHleR U9 dRIeN ARge, e,

frem T (fRovo)

ST STl PRl T M, i) T gear, RO qoilR, dediel dopofl, e =
(fRowo) - arfen |
ERIE]

3T ST BEIREIST

ST GHeH.——STH Td Fog Gollehrol SIRIFIH, 1969 d1 eRT 13(3) @ =rid fdeiffad &4 / gy
USRI R a1 |

SEe) el g Hfer M, M Wa geeaR. R AR, dgNle ool e =
(%oqo)#wwﬁmﬁm—wwmﬁﬁﬁ%m%%wwm —01—1971 BT IM
vera feemg, dgdrel doell, forar =, fRArae uaer § gai o, <ifdhT a8 Sr=iIdraeT 31U o1
HT GoliRoT UM dara e, dEdid e, %iwama%wwﬂﬁwﬁaﬁﬁ
PHRAT FHI | T UM UAFd Qa1 & S Ud Jg R H SFd o9 B [Aafad goiiasor
PR B MY UIRT fhT 9 |

3 IWRIFT ST UGBV R FIAEIRY g AT ST Bl §9 (U5 TABR g GG
gRT gfaa far Smar 2 & afe G aafda & Sad S USiiaxl IR B Soik / YarTel 8l df




o193, feHTeet U<en, 05 HS, 2026 /15 J3RG, 1948 2317

SOR&Al A 08—05—2026 BT UKT: 10.00 doi $H HHEAT &I WAl g AfREIT HU ¥ 3qdl
T 1fdrpa goie @ Aregd | A1 i) fdaadT & Jregd ¥ 39 e | SURYd BIaR Ioik
Ul R Fhdl © | ISR T A H HaTdd UrRiF—Ua S USHhRU dR B AT JiRd &Y
o SeTr vd drig ueft srrfa 08—05—2026 @ 1€ BIs Wl SR/ UARTST faaReia 7 81 |

M1 feAih 07—04—2026 DT BN SRR T AIBN AT gRT SN fhar 37 |

AER | FAEIRT / —
IRIY dEdIeeR Ud dRIGRI AT,

wepoft, f5rerm =% (f2ovo) |

g arcTaa it Slowio oM, Y dEHleeR U9 dRISN AfRge, e,

St =t (fRowo)

Al A o =Rl, el T @efharedr, W Sis, dgdld doell, e =
(fRowo) T |
ERIG|

SICECERI) - gfeard] |
ST JHEH.——ST Td Hg TSIhRUT AMATTIH, 1969 &1 &RT 13(3) & 3l faerfad S /9
TSRO BT dNN |

Sl e ol gaRl, Faril g Gefbarar R sie, dedid |epofl, fSer =
(FBovo) = 59 =Iraerd H UrRA—ua Ok #R e fhar 2 fb S¥d Yo &1 o 26—07—2012
DI YW YA i€, dediidd A, e =%, fBArad Uaer # gaT o, <ifh 98 STeiaraer Sad
ST BT USHEHRYT UM YaId Sie, dedrdd deoll, fSell = & & Td §og joRex H g6l 78]
PRAT WD | 37T UM AT Sie & o9 T g ISR H SRIF O BT [IARFId Uoiienrol
PRI B AR IR by S |

31 SURIG ST USHPRY IR FIATERY g A S DI $F [OYF §3d8R G FATal
gRT gfaa far Smar 2 & afe & aafda & Sad S USiiaxl IR Bl SoiR / YasTel 8l df
IRl faTi 08—05—2026 BT U 10.00 Fo $H FHEAT &I URAl v AfdIId HU A 3Hfdl
T 31fdrpa goie & Aregq | A7 (6l JAfSaadT & Jegd ¥ 39 Irad | SURYT BldhR IoR
R IR WHAT 7 | RS o) R H qarfde wrRA-us o uofieRr dRA 2 ey URd aR
o e vd dRig ueft srerfa 08—05—2026 & g BIs Wl SR/ UARTST fAaReT F 81 |

3T fRAId 07—04—2026 BT AR R T AR ATl gIRT SIRT fdoam ar |

ATER | EeeTRA / —
II9 deNIdeR U9 drRieR AT,

|epof, forer =mwr (fRovo) |




2318 o=, fRATee USY, 05 HS, 2026 /15 AR, 1948

9 3fTerd 31 $10dio 07, TRE dEdicaR U4 dRiGN Afoge, |en,
fSter =+ (fRomo0)

(fRowo) el |

SIEACEI - yfcrara |

ST GHeH.——STH Td Fog Uolleprol SIRIFIH, 1969 d1 eRT 13(3) & f=id fdeiffad &4 / §cg
USTHRIT BRT NN |

s M @<= g3 AR, Farh T a9, aedia dopft, e @
(fRowo) 7 1 ~IITeT | UrRiHT-u= TR @R fraeq frar € f5 S Ui &1 9T 29—-06—2022
DI UM AT BYART, Teiiel Aeoll, fTelr =mn, f2aradl uawr | gafr o, olfdd 98 STidrast
ST ST PT GONGROT T AT e, Tewdier e, WW%W@ﬂWﬁ
TSl T8 BRAl Gd | I UM ARG BHART & o Ud Jg Ioex H Sad O BT et

TSROl R & 3 UIRe fhy oY |

31 SURIGT ST USHPRY IR FIATERY g A S Pl $F I[SYS §3d8R G FATal
gRT gfaa far Smar 2 & afe & aafda & Sad S USiiaxl IR B SoiR / YarTel 8l df
SRl faid 08—05—2026 BT UK 10.00 doi $H FHEAT &I URAl v ARG HU I 3qdl
T 31fdrgpa goie & Aregd | A1 ) Nf¥aadT & Jegd ¥ 9 el | SURYd BldR IoiR
R IR FHAT | RS o) R H garfde wrReF-—us o UofieRr dRA 2 ey URd aw
o e vd dRig ueft srerfa 08—05—2026 & dTE BIs W SR/ TARTS faaReia = 81 |

ST fRAId 07—04—2026 BT AR R T A AT gRT STRY fohar 13 |

AER | FATRIRT / —
IId dedIdleR Ud drieR AT,
<repoft, e awar (fRovo) |

9 3faTerd 3 $iodio 07, TRE dEdicaR U4 dRiGN Aforge, den,

rer =TT (fRovo)
ST AfSIdT g2 o, AR Mg URdl, IR S, dedial defon, forar = (f2ovo)
e |
ERIG|
SICACERI| BEIREIST

SHAF HEAL—STH U4 Fg USHaRUl AT, 1969 @I GRT 13(3) & If=<ria fIaffad
S /G GohROT B a |



o193, feHTeet U<en, 05 HS, 2026 /15 J3RG, 1948 2319

ST dferar 91 oo, Fardl Ta WRai, TR Se, dedie doell, [ g% (fRovo) =

9 ARSI H A3 [OIR #R FEed fbar 8 {6 S9d1 S 31—12—1973 DI UM AR

grsa, dediiel Aepell, [Tl awn, fRArae Ul | g3l o, offd 98 SIeHarasl 310+ S &l

ASTPROT T Garad grsefl, qewiiel Aepefl, Rier o & S vd g AfoTeex 7 of & drar

ADHI | 31T I UART Grsell & o Yd g IoReX § I9d o H Bl [Aearad GolldRol B &
s aiRa Y g |

A IWRIF ST USIIHRUT qN HIARIRY g 3H ST B 59 IJoYd SedeR d FATal
gRT gfaa far Smar 2 & afe G aafda & Sad 57 USiiaxvl aR Bl Soik / YarTel 8l df
IRl faId 08—05—2026 BT UK 10.00 doi $H FHEAT &I WAl B ARG HU I 3qdl
T 31fdrgpa goie & ARgq | A1 (63l AfSaadT & Jegd ¥ 39 rad H IR BIhR ok
U R AT 2 | R @1 GRa # qaTed ueH-uF ST USHaRT $R B 3Me WRA B
o e vd drig ueft srerfa 08—05—2026 & 1€ BIs Wl SR/ UARIST faaReT = 81 |

3T fRAId 07—04—2026 BT AR EXER T A ATl R ST fdoar 137 |

AIER | TRIEART / —
9 TEHeR U4 drRiaR AR,

wepoft, f5rerm =% (f2ovo) |

9 QT WERG FAIEdl fgag Sof, v dedid fer, Rrar g (fRovo)
foret <o 804612 /2026 QT ARSI3M : 08—04—2026 ARG UL : 08—05—2026

ST HheHT - galvl Hed -MH

s R I8 g3 W0 7 Jell Y@, Faril Td $d, THER Biid, Iu—dsdid ek,
fSter dee] (FRoo)

SIEECEI BIHEIIT |

A= —U/S 35 @1 37 f3Amaral Ueer Y—<Tora AR, 1954 & rvia qrdd A4 gwm N |

s Rod= IR g3 W0 57 Jell IM, Faril Td dd, SHER Biad, Iu—dgdld ek,
ﬁr{?ﬂm(%oqo)ﬁaﬁmﬁ?mﬁnﬁwmﬁm—wwm&—wawmﬁvﬁ
Afed yxga far 21 R 9o fsar a2 6 S TW Ioa iffer Bt Tew o=
WtﬂWO%ﬁ%ﬁW%@TW% S T GOl BT & | Sidfdh e w1 R g3 0
S defl I B | UM UAEd TS @ Rats, U9 B8, @ ReE den vga@—ua # s dee
Tol 21 3@ Uit 71 31U A oRa Aferd WIS el H fid= AR @ WIF W Sd= dig™
ORI PR D SN ATE & |

3 39 S¥ABR & ARIH A WaWHRU B gfad fHar oiar 2 6 afe fa aafed o
RISRE A BIE e 4 i AR & W R id= @ie™ 3 W@o 31 dell IM god
PR IRT PIs Soik / TaRIST BT Al a8 TATAd / dbletad arig Uefl 08—05—2026 &1 UTd: 10 §o
39 QT H BIOR BIaR 30T IOk / TaRTSl YT X Fdhd 8 | IRd IREION] UHaRGT HRIAre!




2320 o=, fRATee USY, 05 HS, 2026 /15 AR, 1948

A H TS ST PR oG ARG BIST TSgl H T ORI qul B & 3ae IR HR Y
ST |

YT AR AT &I 08—04—2026 I WY TWIER g AR Ald 3MQTed H ST Tl |

AlER | TAERT / —
WETd ARl fgdra Siof,
Iu—dedied R, [T feeg (Bovo) |

§ QT WERG GHIEdl fgarg Son, e b1, fen ooy, (fRowo)

e o : 818640 /26 ST URAT : 08—05—2026
s geiiy R g7 fhem RHg, Al w9 swamEn, SteeR d dgdid d9, i dee)
(fRowo) Comedt |
4
SIEAVERI

fawg.—Section 37 of H.P. Land Revenue Act, 1954 RIS gaTol goi) |

s Teig R g3 e RiE, A Tia oarEn, STeer 9 dgdid A, Rfer deet
(fRodo) = S 3raTerad H i Mdg"—ud U¥ fhar ® & S9a fUdr &1 9™ oa 31fier
HIBTd Vo, UedR g Vel ¥ fheM === &1 8, Silfdh ol &l gall © | Sldid 3 qxmdsll
O @1 1 fdhera R go & Siifs |8l 5| well 9 <9 gfowar f&ar & 6 feee o< 9
Rz 3M 79 S9a U & €1 2| il JoRa Ao uedR g Y @ Aigld Xer #
T &1 7 free as & 9oy fhed o< 9% fehee Rig gt FxamT aear 21 ureff =
39 Eleld 9 YT &1 7 [ 9 a1 &7 99 91 R b TR A B/ USRI Bl
foRaa asmaer wiRd &= @1 HuT AN |

92

3d: 39 3¥AER §RT WAARIRY $I Jrod fhar S 7 & afe fodt =fda o1 Saq ureff
& T &1 AW oG g YTaR I Nell & HIgTdl Xell # &9l &l dRT dig ok / Yaviol &l
Al I8 ITAd / IdhTela- dRIG UM 08—05—2026 PI Fd8 11.00 Fol BIOR BIHR 3O ok YT
TR Ahal 2| FUiRd mafy & uvarq #IS SOR 9 TR U 89 W URH-uF WerR fear
STHR RIS 31 ¥elg USdR gl Xl & Hisldl Nell, dediid A1 d Iad uefl & fiar &1 am
e o= S fhed R g5t & & o7eer uRa o) fay TG |

31TST &I 13—04—2026 DI ¥R BLIER g HIBR JaTeld gIRI NI §aTT |

ATER | IR / —
TERIS aHTRdr fadra sioft,
AT, Tl Fo, (fRovo) |



o193, feHTeet U<en, 05 HS, 2026 /15 J3RG, 1948 2321
9 ITQTeld HEId FHEd! fgdig S, desiial 91, fSenm qeep (fRowo)

Tt o : 8186439 /26 ST Ul : 08—05—2026
S Bl <dl G2 o & 7 YW, AR T 9ersN, SThER guiEs], dgdid de,
f31etr geey, (fRomo) - i |
CEiE|
SIEACEGI

fdwa——Section 37 of H.P. Land Revenue Act, 1954 (TSI SaTST §OiI) |

ST |t <dl g1 w0 o A+ M, Farl 9 uerer], SIdHeR golex], dgdid dol,
T Fo] (Bowo) 7 S0 <|Ted # SiFaTE AdeT—ua U a1 § b 96 Wo gdhidl 918
T A RISRG 3fehd AT IR, Waﬁsﬁwﬁaﬁﬂaﬁaﬁ% aﬁﬁswaﬁgmé‘l

WW@WWW?EWWﬁWEOWWWW
P T B IMH YT ol HRAFT a8l & | iR 5 39 IraTerd & yrefHr &l
BHID] AIg BT A Tol B D TGO &R BTN /USaRl bl fIRad eer uika & &
HAT BN |

3 9 FWER NI HIAERY &I Jad fear oin g & afe fedr afed &1 saq
oI & 0 THIB! IS B AT IoIRd IMHelg IR g IR & AT MR H Tof Bl aRy
PIg IR/ UARTST B Al 98 IATAd / Tl dRIG UL 08—05—2026 P JAE 11.00 Fol ISR
meﬁﬂwwélﬁaﬂ?ﬁmﬁzﬁwaﬁéwawwq@ﬁw
IfAT—a WIHR (BT SR Ao 3fWeRd YedR g TR & AR TR, dediel Al H I

mf@imzﬁwogaﬁa%mﬁwwWaﬁwmmaﬁaﬂﬁa%mwﬁawﬁn
ST |

31TST &1 13—04—2026 DI WX BRIER g HIBR JaTeld GIRT SIRI §aTT |

AER | SATEIRT / —
TErId aHTRdr fadra soft,
AT, 7l Fo, (fRovo) |

9 QTR WERS GHIEdl fgarg Son, el b9, fer oo, (fRovo)

e Ho : 8186438 /26 Y Ul : 07—05—2026

S T IS G o g, ARl 19 aRigedl, SeER 8ftE, dEia d9 Rt @
(fRowo) et |



2322 o=, fRATee USY, 05 HS, 2026 /15 AR, 1948
CRIE]

JATH ST-d

fdwa——Section 37 of H.P. Land Revenue Act, 1954 (TSI SaTST §OiI) |

s Q¢ S YF g€ Tvs, MaRil 79 gR@Gedl, SihER SiEd, dgdrd del, el dee]
(f2ow0) <1 S 2QTeId H SAeTS AAeH—ud UKd BT & o IFdT AW Iora 3ffierg
AU, USIR G WAl H < XISl &9l &, Sl Teld &ol 83l &, Sidid 31 SXaGll H SHPI
M < IS TS © Siif Ae 2| urefl 4 & sfewar far € 6 99 9 9w e Sl M
IqD B ¢ | Uredl IS RAfelg UearR g Wellol & AT Hellol H AT M I8 ISl & qolid
TF S ISP < ST ol HRAHT argdl © | Wl 7 59 Irerad | U & © fb S9er AW oo
PR B FHEER AT BN/ USaR) DI faRad Qe Uik B &1 HuT N |

3d: 39 SYABR §RT FAHERY B JAd fhar S © b afs fedr afed o1 Saa il
BT M IORG AT USdR gl 9AT0T & AIBTd HelloT H &6l B dR1 Pls IolR / TaRISl 8l dl
I8 IATAd / GhTeAd- TRIG UL 08—05—2026 I JIE 11.00 Tol BIOR BB 30T IR UL
PR FHar 2 | MUiRd emafy & uvarq #IS SoR 9 TR U 89 W U3 WaR fear
TR RTSRG AWl USdR gl el & Hslel Wellvl, dedicl A=l # Iad uredl &1 9 <F 1o

I% I IS GOl BT P IR YR by e |

3ITST T 13—04—2026 BT A TR T AER ATAT §RT SR 1T |

AER | SATEIRT / —
eI AR fgaa o,
1, 1T Foe], (fRovo) |

In the Court of Executive Magistrate, Banjar, District Kullu (H.P.)

Heema Devi . Applicant.
Versus
General Public . .Respondent.

Subject—Notice Under Section 13(3) of Birth & Death Act, 1969.

Heema Devi d/o Sh. Chet Ram, resident of Village Dhaman, P.O. Larji, Tehsil Banjar,
District Kullu, H.P., has submitted an application received through the office of the District
Registrar (B & D)-cum-Chief Medicaal Officer, Kullu, Distt. Kullu, H.P. alongwith an affidavit
stating that her birth, which occurred on 18-10-1982, has not been entered in the records of Gram
Panchayat, Larji.

Hence, the general public is hereby informed through this notice that if any person or
relative has any objection regarding the entry of her birth on 18-10-1982 in the Panchayat record of
Gram Panchayat Larji, he/she/they may file the objection on or before 10-5-2026 before this court.
In the absence of any objection, an ex-parte order will be passed.
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Given under my seal and signature on this 25th day of March, 2026.

Seal. Sd/-
Executive Magistrate,
Banjar, District Kullu (H.P.).

In the Court of Executive Magistrate, Banjar, District Kullu (H.P.)

Sonu . .Applicant.
Versus
General Public . .Respondent.

Subject.—Notice Under Section 13(3) of Birth & Death Act, 1969.

Sh. Sonu s/o Shri Khem Chand resident of Village Dhar, P.O. Gushanini, Tehsil Banjar,
District Kullu, H.P., has submitted an application received through the office of the District
Registrar (B & D)-cum-Chief Medicaal Officer, Kullu, Distt. Kullu, H.P. accompanying with an
affidavit stating that the birth event of herself born on 27-04-2000, has not been entered in the
records of Gram Panchayat, Tung.

Hence, the general public is hereby made aware through this notice that if any person or
relative has any person or relatives have any objection regarding entering birth event of the
applicant born on 27-04-2000 in the Panchayat record of Gram Panchayat Tung, he/she/they may
file his/her/their objection on or before 10-05-2026, before this court. In case of non-filing of any
objection the ex-parte order will be passed.

Given under my seal and signature on this 25th day of March, 2026.

Seal. Sd/-
Executive Magistrate,
Banjar, District Kullu (H.P.).
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In the Court of Assistant Collector, IInd Grade-cum-NaibTehsildar, Nankhari,
District Shimla (H.P.)

Case No. : 81597/2026 Date of Next Hearing : 11-05-2026

In the matter of :

Ishwar Dutt s/o Sh. Shalig Ram, r/o Village Bhamnoli, P.O. Khunni, Tehsil Nankhari,
District Shimla (H.P.) . .Applicant.

Versus

General Public . .Respondent.
Application of correction of name under Section 38 of Land Revenue Act, 1954.

Whereas, Ishwar Dutt s/o Sh. Shalig Ram, r/o Village Bhamnoli, P.O. Khunni, Tehsil
Nankhari, District Shimla (H.P.) has submitted an application under Section 38 of the Land
Revenue Act, 1954 alongwith all supportive documents such as affidavit, Aadhar Card, Parivar
Nakal, Pan Card, Jamabandi Parcha etc. in the court of undersigned.

Wherein he stated that, he belongs to above mentioned address. His name is written as
Ishwar Dass in the revenue record of Mohal Bhamnoli, Tehsil Nankhari which is wrong. His
original/correct name is "Ishwar Dutt". Therefore he requests to correct his name as "Ishwar Dutt"
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instead of Ishwar Dass in the revenue record of Mohal Bhamnoli, Tehsil Nankhari, as per
supportive documents enclosed by him with the application.

Therefore, through this proclamation in gazette/leading newspaper, the general public is
hereby informed that, if any person having any objection for entery of correction in name of
applicant mentioned above, may submit his/her objection in writing to this court on or before
11-05-2026, no objection will be entertaned after prescribed period and application will be decided
accordingly.

Given under my hand seal of the Court on dated 10-04-2026.

Seal. Sd/-
Assistant Collector, II Grade,
Tehsil Nankhari, District Shimla (H.P.).

In the Court of Executive Magistrate-cum-Naib Tehsildar, Kupvi, Tehsil Kupvi, District
Shimla (H.P.)

In the matter of :

Sh. Surender Singh s/o Sh. Chet Ram, r/o Village Serti, P.O. Malat, Tehsil Kupvi, District Shimla
(H.P.) .. Applicant.

Versus

General Public .. Respondent.

Proclamation Regarding correction of name and date of birth.

Whereas, Sh. Sh. Surender Singh s/o Sh. Chet Ram, r/o Village Serti, P.O. Malat, Tehsil
Kupvi, District Shimla (H.P.) has filed as application alngwith an affidavit before this court.

The applicant has stated that the name of applicant's son have been incorrectly recorded in

his Aadhar Card. However, as per the birth certificate and Panchayat records their correct name is
recorded.

The detail of applicant are as under:—

Sr. No. Name of the family Relationship with | wrong Name & | Correct Name &
members applicant Date of birth Date of birth.
1. ANUSHKA DAUGHTER AANIA ANUSHKA
2. HARSHITA DAUGHTER GUDIYA HARSHITA

in accordance with the birth Certificate issued by the Secretary G.P.Malat, Tehsil Kupvi,
District Shimla (H.P.).
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Now, therefore objections if any, are invited from the general public with regard to the
correction of the name of the applicants daughters. Any person having any objection in this regard
may appear before the undersinged on or before 16-05-2026, either personally or through a duly
authorized agent or counsel. in case no obection is received within the stipulated period, the matter
shall be decided ex-parte without any further opportunity of hearing, and the correction shall be
carried out accordingly.

Issued under my hand and seal of the court today on 17th day of April, 2026.

Seal. Executive Magistrate-cum-Naib-Tehsildar,
Kupvi, Tehsil Kupvi, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Kumarsain, District Shimla (H.P.)
In the matter of :

Brij Lal s/o Sh. Faganu Ram, r/o Village Kalmu, P.O. Galani, Tehsil Kumarsain, District
Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.

NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME
IN AADHAR CARD OF ANGEL

Whereas, the above named applicant has submitted an application for the correction of his
daughter's name from Baby Two of Laxmi to Angel in the records of the Aadhar Card and all other
relevant documents associated with the application.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change of name as Angel in place of Baby Two of Laxmi, they should
appear before the undersigned on or before 23-05-2026 either personally or through their
authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 24-04-2026 under my hand and seal of the Court.

Seal. Sd/-
(MUKESH SHARMA, HAS),

Sub-Divisional Magistrate,

Kumarsain, District Shimla (H.P.).

In the Court of Assistant Collector, I st Grade Shimla Rural, District Shimla (H.P.)

Case No. : 700833/2026 Date of Institution : 22-01-2026 Date of Hearing : 02-06-2026

Smt. Savitri Devi d/o Sh. Devi Nand, r/o Village Gharech, P.O. Kufri, Tehsil Shimla Rural,
District Shimla (H.P.) . .Applicant.
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Versus

General Public . .Respondent.

Publication Order

In the present case an applicantion has been filed by Smt. Savitri Devi d/o Sh. Devi Nand,
r/o Village Gharech, P.O. Kufri, Tehsil Shimla Rural, District Shimla (H.P.) for correction of her
name in the revenue record pertaing to land comprised in Khata/Khatani No. 1/1, 2/3, % situated at
mohal Gharech, Tehsil Shimla Raral, District Shimla (H.P.)

The applicant has submitted that her correct name is "Savitri Devi", whereas in the revenue
record her name has been wrongly recorded as "Sumitra". She has further stated that both names
refer to one and the same person and has placed on record copies of Aadhar Card and Parivar
Register in support of her claim.

Upon preliminary consideration of the application and the documents annexed therewith,
this Court is of the view that before passing any final order, it is necessary to invite objections, if
any from the general public and interested persons. Accordingly, it is hereby ordered that a public
notice/proclamation is issued and published for inviting objections, if any against the proposed
correction of name of the applicant from "Sumitra to Savitri Devi" in the relevant revenue record.

Any person having objection to the proposed mutation/change of name in revenue records
may file objections, if any in this office in writing before the undersigned within 30 days from the
date of publication of this order. If no objection is received within the prescribed period, futher
action shall be taken in accordance with law on merits of the case.

Issued under my hand and seal this day of 23rd April, 2026.

Seal. Sd/-
Assistant Collector 1st Grade,
Shimla (R), District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Kumarsain, District Shimla (H.P.)

Roop Dass s/o Late Sh. Kaulu Ram, r/o Village Bhavaridhar, P.O. Chekul, Tehsil
Kumarsain, District Shimla, Himachal Pradesh .. Applicant.
Versus

General Public .. Respondent.

NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME IN
AADHAR CARD OF ROOP DASS

Whereas, the above named applicant has submitted an application for the correction of
name of his from Rupu to Roop Dass in the records of the Aadhar Card and all other relevant
documents associated with the application.
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Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change name as Roop Dass in place of Rupu, they should appear before the
undersigned on or before 19-05-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 20-04-2026 under my hand and seal of the Court.

Seal. Sd/-
(MUKESH SHARMA, HAS),

Sub-Divisional Magistrate,

Kumarsain, District Shimla (H.P.).
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Before Dr. Shashank Gupta, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, Theog,
District Shimla, H.P.

In the matter of :

1. Shri Askhim Saizi s/o Shri Saidi Saizi, r/o 7 Sebungwe Upper Glenville Avenue,
Richmond, Bulawayo, Zimbabwe Passport No. AE760740, ID No. 19 039172B19 CITM place of
Birth Umzingwane

2. Smt. Geeta Rani d/o Sh. Jai Pal, r/o H. No, 3701, Gali No. 1, Shiv Colony, Kaithal
Road, Karnal, Haryana India .. Applicants.

Versus

General Public . . Respondents.

Proclamation for the registration of marriage under section 15 of the Special Marriage
Act, 1954.

Shri Askhim Saizi s/o Shri Saidi Saizi, r/0 7 Sebungwe Upper Glenville Avenue, Richmond,
Bulawayo, Zimbabwe Passport No. AE760740, ID No. 19 039172B19CITM place of Birth
Umzingwane and Smt. Geeta Rani d/o Sh. Jai Pal, r/o H. No 3701, Gali No. 1, Shiv Colony,
Kaithal Road, Karnal, Haryana India have filed an application alongwith affidavits before the court
of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 12-08-2025 and they are living as husband and wife since then, hence their marriage is
be registered under Special Marriage Act, 1954 under section 15.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 30 days from the date of publication of this notice after that no objection will be
entertained and marriage will be registered accordingly.

Given under my hand and seal of the court on this 9th day of April, 2025.

sd/-

Seal. (DR. SHASHANK GUPTA), HPAS,
Marriage Officer-cam-Sub-Divisional Magistrate,

Theog, District Shimla, H.P.
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[Authoritative English Text of this Department Notification No. Per(AP-B)A(3)-3/2025 dated
30-04-2026 as required under clause (3) of Article 348 of the Constitution of India].

PERSONNEL DEPARTMENT
(Appointment-II)

NOTIFICATION

Shimla-171 002, the 30th April, 2026

No. Per (AP.B)A(3)-3/2025.—In exercise of the powers conferred by Article 318 of the
Constitution of India, and in continuation of Himachal Pradesh Public Service Commission (Staff)
Regulations, 1971, notified vide No. 7-20/71-DP(Apptt.) dated 07-09-1971, the Governor,
Himachal Pradesh in consultation with the Himachal Pradesh Public Service Commission, is
pleased to make the following rules regulating the method of recruitment and conditions of service
of Joint Secretary, Non-HPAS, Group-A, in the office of the Himachal Pradesh Public Service
Commission, Shimla, Himachal Pradesh, namely:—
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1. Short title and commencement.—(1) These rules may be called the “Recruitment and
Promotion Rules for the post of Joint Secretary, Non-HPAS, Group-A in the Himachal Pradesh
Public Service Commission, 2026.”

(2) These rules shall come into force from the date of publication in the Rajpatra (e-
Gazette), Himachal Pradesh.

2. Nomenclature of post, cadre, strength, classification, scale of pay and selection or
non-selection.—As specified in the SCHEDULE- I, annexed to these rules.

3. Age for Direct Recruitment.—NA

4. Essential educational and other qualification(s) required for direct recruit(s).—NA
5. Desirable qualification(s) for direct Recruit(s).—NA

6. Educational qualification(s) for promotee(s).—NA

7. Probation.—NA

8. Method(s) of recruitment.—100% by promotion (Detailed procedure is indicated in
SCHEDULE-II).

9. Method of Regularization.—NA

10. Conditions for recruitment by promotion/transfer/secondment.—The recruitment
by way of promotion shall be made in accordance with the procedure as laid down in the
SCHEDULE-II, annexed to these rules, subject to the following conditions/exceptions;

(I) In all cases of promotion, the continuous adhoc service rendered in the feeder post, if
any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these rules for promotion subject to the conditions that the adhoc
appointment/promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provisions of Recruitment and Promotion Rules:

Provided that in all the cases where a junior person becomes eligible for consideration by virtue of
his total length of service (including the service rendered on adhoc basis followed by regular
service/appointment) in the feeder post in view of the provisions referred to above, all persons
senior to him in the respective category/post/cadre shall be deemed to be eligible for consideration
and placed above the junior person in the field of consideration:

Provided that all incumbents to be considered for promotion shall possess the minimum qualifying
service of at least three years’ or that prescribed in the Recruitment and Promotion Rules for the
post, whichever is less:

Provided further that where a person becomes ineligible to be considered for promotion on account
of the requirements of the preceding proviso, the person(s) junior to him shall also be deemed to be
ineligible for consideration for such promotion.

Explanation.—The last proviso shall not render the junior incumbents ineligible for
consideration for promotion if the senior ineligible persons happened to be Ex-Servicemen who
have joined the Armed Forces during the period of emergency and recruited under the provisions of
Rule-3 of Demobilized Armed Forces Personnel (Reservation of Vacancies in Himachal State Non-
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Technical Services) Rules, 1972 and having been given the benefit of seniority thereunder or
recruited under the provisions of Rules-3 of Ex-Servicemen (Reservation of Vacancies in Himachal
Pradesh Technical Services) Rules, 1985 (as amended from time to time) and having been given the
benefit of seniority thereunder.

(II) Similarly, in all cases of confirmation, continuous adhoc service rendered on the feeder
post, if any, prior to the regular appointment against such posts shall be taken into account towards
the length of service, if the adhoc appointment/promotion had been made after proper selection in
accordance with the provision of the Recruitment and Promotion Rules:

Provided that inter-se-seniority as a result of confirmation after taking into account, adhoc service
rendered shall remain unchanged.

11. Departmental Promotion Committee/Confirmation Committee.—As may be
constituted by the Government from time to time.

12. Consultation with Public Service Commission.—As required under the Law
13. Essential requirement for direct recruitment.—NA

14. Selection for appointment to the post by direct recruitment.—NA

15. Reservation.—NA

16. Departmental Examination.—Every member of the service shall pass a Departmental
Examination as prescribed in the Departmental Examination Rules, 1997, as amended from time to
time.

17. Power to Relax.—Where the State Government is in the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commission relax, any of the provision(s) of these Rules with
respect to any Class or Category of Person(s) or Post(s).

18. Repeal and Savings.—NA

By order,
Secretary (Personnel).
SCHEDULE-I
SI. | Name of the | Number of | Classification Scale of Pay Selection/Non-
No. Post Post(s) Selection
(1) (i) (iii) (iv) ) (vi)
1. | Joint 01 (One) Group-A “Level-26 of the | Selection
Secretary, pay matrix attached
Non-HPAS with the time scale
of the post as per
HPCS (Revised
Pay) Rules, 2022
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SCHEDULE-II

Sl Name of post Method of Recruitment | Educational and other Qualification(s)
No.

(i) (i) (iii) (iv)
1. | Joint Secretary, 100 % by promotion Educational Qualifications- NA
Non-HPAS

By promotion from amongst the
Deputy Secretaries possessing 03 years
regular service or regular combined with
continuous adhoc service rendered, if any,
in the grade failing which by promotion
from amongst the Deputy Secretaries
possessing 04 years regular service or
regular combined with continuous adhoc
service rendered, if any, combined as
Deputy Secretary and Under Secretary
which shall also include essential service
of 02 years as Deputy Secretary, failing
both by promotion from amongst the
Deputy Secretaries possessing 07 years
regular service or regular combined with
continuous adhoc service rendered, if any,
combined as Deputy Secretary, Under
Secretary and Section Officer which shall
also include essential service of 01 year as
Deputy Secretary.

CHANGE OF NAME

I, Kasim Ali s/o Sh. Roshan Mohammed, r/o Village Dadoh, P.O. Dhaban, Village/Mohal
Dadoh, Tehsil Balh, Distt. Mandi, Himachal Pradesh-175 027 declare that I want to change my
name from Sk Raju to Kasim Ali in my Aadhar Card No. 5677 1657 7989. All concerned please
note.

KASIM ALI

s/o Sh. Roshan Mohammed,

r/o Village Dadoh, P.O. Dhaban, Village/Mohal Dadoh,
Tehsil Balh, Distt. Mandi, Himachal Pradesh-175 027.

CHANGE OF NAME

I, Poonam Sharma aged 41 years w/o Sh.Chander Mohan Sharma, r/o Village Bihar, P.O.
Rajhana, Tehsil & Distt. Shimla, Himachal Pradesh declare that in my daughter's Aadhar Card
bearing No. 9065 0155 1570, my daughter's name is entered as Janvi Sharma instead of Janhvi
Sharma. That Janhvi Sharma & Janvi Sharma is the name of one and same person.

POONAM SHARMA

w/o Sh.Chander Mohan Sharma,

r/o Village Bihar, P.O. Rajhana,

Tehsil & Distt. Shimla, Himachal Pradesh.
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CHANGE OF NAME

I, Anjali w/o Sh. Ajay Kumar, r/o Village Sai, P.O. Gwal Pathar, Tehsil Nadaun, Distt.
Hamirpur (H.P.) declare that I have changed my minor son's name from Thakur Rudraveer Singh to
Rudra Thakur. He shall be known as Rudra Thakur for all purposes in future. All concerned please
note.

ANIJALI

w/o Sh. Ajay Kumar,

r/o Village Sai, P.O. Gwal Pathar,
Tehsil Nadaun, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Vijay Kumar s/o Sh. Milkhi Ram, r/o Village Taryamblu, P.O. Majheen, Tehsil
Khundian, Distt. Kangra (H.P.) declare that in Aadhar Card of my daughter, her name is wrongly
entered as Subhanshi Koundal instead of Subanshi Koundal. Concerned note it.

VIJAY KUMAR

s/0 Sh. Milkhi Ram,

r/o Village Taryamblu, P.O. Majheen,
Tehsil Khundian, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Hukko Devi w/o Sh. Roshan Lal, Tehsil Sadar, Sehli (63), Mandi (H.P.)-175 052 declare
that I want to change my name from Hako Devi to Hukko Devi in my Aadhar Card No. 7109 0188
4195. All concerned please note.

HUKKO DEVI

w/o Sh. Roshan Lal,
Tehsil Sadar, Sehli (63),
Mandi (H.P.)-175 052.

CHANGE OF NAME

I, Vimla Devi w/o Sh. Sant Ram, Vill. Samkal, P.O. Upper Behli, Tehsil Sundernagar, Distt.
Mandi (H.P.)-175 018 declare that I want to change my name from Satya Nath to Vimla Devi in
Aadhar Card No. 5644 1977 3769. All concerned please note.

VIMLA DEVI

w/o Sh. Sant Ram,

Vill. Samkal, P.O. Upper Behli,

Tehsil Sundernagar, Distt. Mandi (H.P.)-175 018.
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CHANGE OF NAME

I, Shailu w/o Sh. Manoj Kumar, r/o Vill. Sorar, P.O. Jol Sappar, Sub-Tehsil Kangoo, Teh.
Nadaun, Distt. Hamirpur (H.P.) declare that I have changed my name from Shalu Kumari to Shailu.
I shall be known as Shailu for all purposes in future. All concerned please note.

SHAILU
w/o Sh. Manoj Kumar,
r/o Vill. Sorar, P.O. Jol Sappar,

Sub-Tehsil Kangoo, Teh. Nadaun,
Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Nimi Devi c/o Sh. Laloo Ram, Vill. Maswahan, P.O. Urla, Teh. Padhar, Distt. Mandi

(H.P.) declare that in my Aadhar Card No. 3399 2924 7806, my husband's name has been wrongly
entered as Heera Lal. His correct name is Laloo Ram. All concerned note it.

NIMI DEVI

c/o Sh. Laloo Ram,

Vill. Maswahan, P.O. Urla,

Teh. Padhar, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Shamim Ahmad s/o Sh. Abdul Vahid, r/o House No. 1261/6, Shiv Puri Road, Mohalla
Amarpur, Nahan, District Sirmaur (H.P.)-173 001 declare that I have changed my name from
Mustakim Ansari (Old Name) to Shamim Ahmad (New Name). All concerned please may note.

SHAMIM AHMAD
s/0 Sh. Abdul Vahid,
r/o House No. 1261/6,

Shiv Puri Road, Mohalla Amarpur, Nahan,
District Sirmaur (H.P.)-173 001.

CHANGE OF NAME

I, Vikram Singh s/o Shri Ram Sukh, r/o Teh. Nahan, Kot Banlog (44), Sirmaur (H.P.)
-173 001 declare that I have changed my son's name from "Baby one of Meeta" (Old Name) to

Mitesh Kumar (New Name). All concerned please note.
VIKRAM SINGH
s/o Shri Ram Sukh,

r/o Teh. Nahan, Kot Banlog (44),
Sirmaur (H.P.) -173 001.
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CORRECTION OF NAME

I, Yousf Ali s/o Sh. Chuhar Deen, Village Ghutanpur 132, P.O. Batamandi, District Sirmaur
(H.P.) declare that my name Yusuf Ali is wrongly written in my Aadhar Card 2435 5695 9205
which should be corrected and written as Yousf Ali.

YOUSF ALI

s/o Sh. Chuhar Deen,

Village Ghutanpur 132,

P.O. Batamandi, District Sirmaur (H.P.).

CORRECTION OF NAME

I, Mohinder Singh s/o Sh. Amar Singh, /o Village Shengcha, P.O. Madana, Tehsil Sainj,
Distt. Kullu (H.P.) declare that my name is wrongly entered as Mahinder in my Aadhar Card. Now,
I intend to correct my name as Mohinder Singh in Aadhar Card. Concerned note it.

MOHINDER SINGH

s/o Sh. Amar Singh,

r/o Village Shengcha, P.O. Madana,
Tehsil Sainj, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Krishni Devi (48) w/o Sh. Ranjan Chandel, r/o House No. 41/3, Village Chakhara, Post
Office Bhojpur, Tehsil Sunder Nagar, Distt. Mandi (H.P.) declare that I have changed my name
from Krishna to Krishni Devi. All concerned please note.

KRISHNI DEVI

w/o Sh. Ranjan Chandel,

r/o House No. 41/3,

Village Chakhara, Post Office Bhojpur,
Tehsil Sunder Nagar, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Suraj Vanshi s/o Sh. Vyas Karan, r/o Village Thangi, P.O. Thangi, Teh. Moorang, Distt.
Kinnaur (H.P.) declare that I have changed my name from Kunkhen Sherab to Suraj Vanshi. I shall
be known as Suraj Vanshi for all purposes in future. All concerned please note.

SURAJ VANSHI

s/o Sh. Vyas Karan,

r/o Village Thangi, P.O. Thangi,
Teh. Moorang, Distt. Kinnaur (H.P.).
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CHANGE OF NAME

I, Vipen Mahajan w/o Sh. Virender Kumar, r/o Mohalla Sapri, Chamba Town, Tehsil &
Distt. Chamba (H.P.) declare that I want to change my name from Vipin to Vipen Mahajan in my
Aadhar Card No. 9527 4640 4031. All concerned please note.

VIPEN MAHAJAN

w/o Sh. Virender Kumar,

r/o Mohalla Sapri, Chamba Town,
Tehsil & Distt. Chamba (H.P.).

CHANGE OF NAME

I, Divya Gupta (New Name) w/o Sh. Ashish Kumar, r/o Village Hatkot (467), Post Office
Kunihar, Tehsil Arki, District Solan (H.P.) declare that I have changed my name from Divya
(Old Name) to Divya Gupta (New Name). Concerned authorities may note.

DIVYA GUPTA

w/o Sh. Ashish Kumar,

r/o Village Hatkot (467), Post Office Kunihar,
Tehsil Arki, District Solan (H.P.).

CORRECTION OF NAME

I, Bal Krishan s/o Sh. Banku Ram, r/o Village & P.O. Tandi, Sub-Tehsil Neether, District
Kullu (H.P.) declare that my son’s name is incorrectly listed as Akshu in his Aadhar Card while it

appears as Akshay Kumar in Panchayat records and other documents. Please correct the name to
Akshay Kumar.

BAL KRISHAN

s/0 Sh. Banku Ram,

r/o Village & P.O. Tandi,

Sub-Tehsil Neether, District Kullu (H.P.).

CHANGE OF NAME

I, Manjeet Kumar s/o Late Sh. Jagdish Chand, r/o Ward No. 3, H. No. 204, Partap Nagar,
P.O. & Tehsil Hamirpur (H.P.) declare that I have changed my minor son’s name from Divyansh to
Bivyansh Jaryal. He shall be known as Bivyansh Jaryal for all purposes in future. All concerned
please note.

MANJEET KUMAR

s/o Late Sh. Jagdish Chand,

r/o Ward No. 3, H. No. 204, Partap Nagar,
P.O. & Tehsil Hamirpur (H.P.).
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CHANGE OF NAME

I, Fulla Devi w/o Sh. Gopal Krishan, r/o Village Nagdhar, P.O. Bathad, Tehsil Banjar,
District Kullu (H.P.) declare that I have changed my name from Phoola Devi to Fulla Devi for all
future purposes. All concerned please note.

FULLA DEVI

w/o Sh. Gopal Krishan,

r/o Village Nagdhar, P.O. Bathad,
Tehsil Banjar, District Kullu (H.P.).

CORRECTION OF NAME

I, Thulu Ram s/o Sh. Het Ram, r/o Village Jauni, P.O. Dhabehar, Tehsil Bali Chowki,
District Mandi (H.P.) declare that in my Aadhar Card having No. 4682 9464 4105, my name is
wrongly entered as Thoohalu Ram, whereas my correct name is Thulu Ram. Please correct it.

THULU RAM

s/0 Sh. Het Ram,

r/o Village Jauni, P.O. Dhabehar,

Tehsil Bali Chowki, District Mandi (H.P.).

CORRECTION OF NAME

I, Bhim Sen s/o Sh. Sarvan Kumar, r/o Village Bihali, P.O. Malunda, Tehsil Bhattiyat,
District Chamba (H.P.) declare that my minor daughter’s name is wrongly entered in her Aadhar

Card No. 5983 6919 1351 as Nitisha. Her correct name is Natisha Devi as per birth certificate. All
concerned please note.

BHIM SEN

s/o0 Sh. Sarvan Kumar,

r/o Village Bihali, P.O. Malunda,

Tehsil Bhattiyat , District Chamba (H.P.).

CORRECTION OF NAME

I, Ravinder Kumar s/o Sh. Sarwan Singh, r/o Village Dhela, P.O. Gurumajra, Tehsil Baddi,
District Solan (H.P.) declare that as per birth certificate and parivar nakal, correct name of my son
is Mani Chaudhary, but in his Aadhar Card wrongly written as “Baby one of Pooja Devi”. Now, |
want to get name of my son corrected as Mani Chaudhary in Aadhar Card.

RAVINDER KUMAR

s/o Sh. Sarwan Singh,

r/o Village Dhela, P.O. Gurumajra,
Tehsil Baddi, District Solan (H.P.).
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CORRECTION OF NAME

I, Chundo w/o Sh. Jai Kishan, r/o Village Mihani, P.O. Sach, Tehsil & District Chamba
(H.P.) declare that in my Aadhar Card bearing number 9242 9374 6324 my name is wrongly
entered as Chhunko. Whereas my correct name is Chundo. I shall be known as Chundo for all
purposes in future. All concerned please note.

CHUNDO

w/o Sh. Jai Kishan,

r/o Village Mihani, P.O. Sach,
Tehsil & District Chamba (H.P.).
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ACT No. 12 of 2026.
THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) ACT, 2026

(AS ASSENTED TO BY THE GOVERNOR ON 4TH MAY, 2026)

AN
ACT
further to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Panchayati Raj
(Amendment) Act, 2026.

2.  Amendment of section 2.—In section 2 of the Himachal Pradesh Panchayati Raj Act,
1994 (hereinafter referred to as the “principal Act”), after clause (16), the following clause shall be
inserted, namely:—

“(16-A) “Gram Sabha member” means a person who has attained the age of 18 years
on the date of Gram Sabha meeting and whose name is registered in the Parivar
Register or entered in the list of voter of such Gram Sabha relating to panchayat
elections;".

3.  Amendment of section 5.—In section 5 of the principal Act, in sub-section (3),—

(a) for the words “one fourth of the total number of families represented by one or
more members of the Gram Sabha”, the words “one tenth of members of the
Gram Sabha” shall be substituted; and

(b) in proviso, for the words “at least one fifth of the total number of families
represented by one or more member of Gram Sabha”, the words and sign “one
twentieth or thirty Gram Sabha members, whichever is more” shall be substituted.

4. Amendment of section 91.—In section 91 of the principal Act, in sub section (9),—

(a) 1in clause (a), for the words, “one half”, the words “one third” shall be substituted;
and

(b) in clause (b), for the words “two third”, the words “one half’shall be substituted.

5. Substitution of section 122.—For section 122 of the principal Act, the following shall
be substituted, namely:—
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""122. Disqualifications.—(1) A person shall be disqualified for being chosen as an
office bearer of a panchayat,—

(a)

(b)

(c)

(d)

(e)

()

(2

(h)

@

if he is under trial in a competent court which has taken cognizance and has
framed the charges against him of the offences under the Narcotic Drugs and
Psychotropic Substances Act, 1985 (61 of 1985) ;

if he is so disqualified by or under any law for the time being in force for the
purposes of the election to the State Legislature:

Provided that no person shall be disqualified on the ground that he is less than 25
years, if he has attained the age of 21 years;

if he has been convicted of any offence involving moral turpitude, unless a period
of six years has elapsed since his conviction;

if he has been found guilty of any corrupt practice under section 180 of this Act,
unless a period of six years has elapsed since the date on which the finding of the
authorised officer as to such practice has been given;

if he or any of his family member (s) has encroached upon any land belonging to,

or taken on lease or requisitioned by or on behalf of the State Government, a
Municipality, a Panchayat or a Co-operative Society unless a period of six years
has elapsed since the date on which he or any of his family member, as the case
may be, is ejected therefrom or ceases to be the encroacher.

Explanation.— For the purpose of this clause the expression “family member”
shall mean grand-father, grand-mother, father, mother, spouse, son and unmarried
daughter;

if he has been convicted of an electoral offence under Chapter X-A of this Act or
under any law for the time being in force unless a period of six years has elapsed
since his conviction;

if he has been ordered to give security for good behavior under section 129 of the
Bhartiya Nagarik Suraksha Sanhita, 2023 (46 of 2023) ;

if he has been removed from public service or disqualified for appointment in
public service, except on medical grounds;

if he is in the employment or service under any panchayat or of any other local
authority or Co-operative Society or the State Government or Central Government
or any Public Sector Undertaking under the control of the Central or the State
Government.

Explanation—For the purposes of this clause the expression “service” or
“employment” shall include persons appointed, engaged or employed on whole
time, part time, daily or contract basis but shall not include any person who is
engaged on casual or seasonal works;

if he is registered as a habitual offender under the Himachal Pradesh Habitual
Offenders Act, 1969 (8 of 1970) ;
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(k)

M

(m)

(n)

(0)

(p)

if, save as hereinafter provided, he has directly or indirectly any share or interest
in any work done by an order of a panchayat, or in any contract or employment
with, or under, or by, or on behalf of, the panchayat;

if he has not paid the arrears of any tax imposed by a panchayat or had not paid
the arrears of any kind due from him to the Sabha, Samiti or Zila Parishad Fund;
or has retained any amount which forms part of the Sabha, Samiti or Zila Parishad
Fund;

if, he is a tenant or lessee holding a tenancy or lease under a panchayat is in
arrears of rent of lease or tenancy held under the panchayat;

if he has been convicted of an offence punishable under the Protection of Civil
Rights Act, 1955 (22 of 1955) ; unless a period of six years has elapsed since his
conviction;

if he is so disqualified by or under any other law made by the State Legislature;
or

if he has made any false declaration as required under this Act or the rules made
thereunder.

A person shall be disqualified for being an office bearer of a panchayat,—

(a)

(b)

(c)

(d)

(e)

()

if he is so disqualified by or under any law for the time being in force for the
purposes of the election to the State Legislature:

Provided that no person shall be disqualified on the ground that he is less than 25
years, if he has attained the age of 21 years;

if he has been convicted of any offence involving moral turpitude, unless a period
of six years has elapsed since his conviction;

if he has been found guilty of any corrupt practice under section 180 of this Act,
unless a period of six years has elapsed since the date on which the finding of the
authorised officer as to such practice has been given,;

if he or any of his family member (s) has encroached upon any land belonging to,

or taken on lease or requisitioned by or on behalf of the State Government, a
Municipality, a Panchayat or a Co-operative Society unless a period of six years
has elapsed since the date on which he or any of his family member, as the case
may be, is ejected therefrom or ceases to be the encroacher.

Explanation.— For the purpose of this clause the expression “family member”
shall mean grand-father, grand-mother, father, mother, spouse, son and unmarried
daughter ;

if he has been convicted of an electoral offence under Chapter X-A of this Act or
under any law for the time being in force unless a period of six years has elapsed
since his conviction;

if he has been ordered to give security for good behavior under section 129 of the
Bhartiya Nagarik Suraksha Sanhita, 2023 (46 of 2023) ;
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(2

(h)

(1)

W)

(k)

M

(m)

(n)

(0)

if he has been removed from public service or disqualified for appointment in
public service, except on medical grounds;

if he is in the employment or service under any panchayat or of any other local
authority or Co-operative Society or the State Government or Central Government
or any Public Sector Undertaking under the control of the Central or the State
Government.

Explanation—For the purposes of this clause the expression “service” or
“employment” shall include persons appointed, engaged or employed on whole
time, part time, daily or contract basis but shall not include any person who is
engaged on casual or seasonal works;

if he is registered as a habitual offender under the Himachal Pradesh Habitual
Offenders Act, 1969 (8 of 1970) ;

if, save as hereinafter provided, he has directly or indirectly any share or interest
in any work done by an order of a panchayat, or in any contract or employment
with, or under, or by, or on behalf of, the panchayat;

if he has not paid the arrears of any tax imposed by a panchayat or had not paid
the arrears of any kind due from him to the Sabha, Samiti or Zila Parishad Fund;
or has retained any amount which forms part of the Sabha, Samiti or Zila Parishad
Fund;

if, he is a tenant or lessee holding a tenancy or lease under a panchayat is in
arrears of rent of lease or tenancy held under the panchayat;

if he has been convicted of an offence punishable under the Protection of Civil
Rights Act, 1955 (22 of 1955) ; unless a period of six years has elapsed since his
conviction;

if he is so disqualified by or under any other law made by the State Legislature;
or

if he has made any false declaration as required under this Act or the rules made
thereunder.

(3) If an Ex-Office bearer is found guilty for loss, misappropriation, waste, or
misapplication of any money or fund or other property of the panchayat to which he has been a
party, or which has been caused by him by misconduct or gross negligence of his duties unless a
period of six years has elapsed since his demitting the office, shall be disqualified for being chosen
as an office bearer of a panchayat.

(4) The question whether a person is or has become subject to any of the disqualifications
under sub-section (1), (2) and (3), shall after giving an opportunity to the person concerned of being
heard, be decided,—

(a) if such question arises during the process of an election, by an officer as may be
authorised in this behalf by the State Government, in consultation with the State
Election Commission; and

(b) if such question arises after the election process is over, by the Deputy Commissioner.".
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6. Amendment of section 145.—In section 145 of the principal Act, in sub-section
(1), in clause (a), after the words, sign and figures “Bhartiya Nayaya Sanhita, 2023” (45 of 2023)
the words, signs and figures “or under the Narcotic Drugs and Psychotropic Substances Act, 1985,
(61 of 1985) or under section 41 and 42 of the Indian Forest Act, 1927, ” (16 of 1927) shall be
inserted.
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